
Central Administrative Tribunal 
Principal Bench 

 
CP No.194/2017 IN 
OA No.3545/2016 

 

New Delhi, this the 22nd May, 2017 
 

Hon’ble Mr. Justice Permod Kohli, Chairman 
Hon’ble Mr. P.K. Basu, Member (A) 

 
Rakesh Kumar Gupta, Age : 52 years old, 
([VH] Emp. ID 19900630) 
S/o. Late Shri Kanhaiya Lal Gupta,  
R/o. : 30/LG-1, Teachers Apartment, 
Block-A, Dilshad Colony, Delhi – 110 095. 
O/o. GBSSS (1106011),New Seemapuri, Delhi ...Applicant 
 

(By Applicant in person) 
Versus 

 

1. Smt. Punya Salila Srivastav 
Secretary of Education GNCT Delhi, 
O/o The Secretary of Education 
GNCTD, Room No.6, Old Sectt. Delhi-110054.  

 

2. Smt. Asha Das (present Principal and HOS) 
O/o Sant Eknath SKV (School ID 1106023) 
J&K Block, Dilshad Garden, Delhi-110095. 

  

3. Smt. Kamlesh Sogan(Retired & Previous Principal) 
Eknath SKV, J&K Block, Dilshad Garden 
Delhi-110095, R/o B-4/184, Paryatan Vihar  
Vasundara Enclave, 
New Delhi-110096.     .Respondents 

 
(By Advocate: Shri Vijay Pandita) 
 

 

ORDER (ORAL) 
 

Justice Permod Kohli, Chairman :- 
 

 OA No.3545/2016 was disposed of vide order dated 

20.10.2016 with the following direction:- 

“2. The O.A. is disposed of at the 
admission stage, without going into the 
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merits of the case, with a direction to the 
respondents to pass a reasoned and 
speaking order on E-mail representation 
of the applicant dated 20.10.2015 within 
90 days from receipt of certified copy of 
this order. No order as to costs.” 

 
 

2. Learned counsel for the respondents has today 

placed on record a copy of order dated 20.05.2017 

whereby e-mail representation of the applicant has been 

disposed of by a speaking order. The speaking order was 

also communicated to the applicant vide Annexure R-2 

accompanied with the order dated 20.05.2017. 

3. In this view of the matter, the direction of the court 

stands complied with. Nothing survives. Proceedings 

dropped. However, in the event the petitioner is 

aggrieved of the order dated 20.05.2017, he is entitled to 

seek remedial measures available under law.  

 

( P.K. Basu )    (Justice Permod Kohli)  
  Member(A)             Chairman 
 

/vb/ 


